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Sales Tax in Delhi 

4730. SHRI DURG"\ CHAND: Will 
the Minister of HOME AFFAIRS be 
pleased to state : 

(a) what i~ the amount of slles tax 
-collected agaimt the as~esmlent in Delhi 
-during the last three years, year-wise ;-

(b) what is the expenditure incurred 
'On the Slle tax administration in Delhi 
,during the last three year" year-wise ; 

(c) whether it is a fact that there is a 
great evasion of sales tax in Delhi; 

(0) whether it Ins been reporteo. to 
Government that the sale, tax lawyers 
are in league with the sales tax officers 
in the evasion of sales tax in Delhi ; and 

(e) if sa, what steps are heing t~ken to 
,check ll,J.e evasion ? 

TH~ MI'HSTER OF STATE IN THE 
MINISTRY OF HOME - AFFAIRS 
(SHRJ DaANlK LAL MANDAL) J 

(a) 1974-75 Rs. 52' 46 crores 
1975-76 Rs. 73'00 crore~ 

1976-77 Rs. 85'75 crosre 

(b) 1974-75 Rs. 75'32 lakhs 
1975-76 R,. 90' 59 lakhs 
1973-77 R,. 10)- 57 lakhs 

(c) No. Sir, However, same unscrupu-
lous dealers do indulge in evasion of 
Sales Tax. 

(e1) Government have not received 
any such complaint. 

(e) Following steps have b~en taken to 
check evasion of sales Tax :-

(i) According to standing imtructions 
every dealer .is required to be surveyed 
alteast once l!l a year by the \¥ard Ins-
pector, and a report furnished about 
his activities to the Ward Officer. Such 
reports are duly considered at the time of 
a')sessmcn t for the relevant period. 

(ii) A Vi~iIance & Enforcement Cell 
is also op~rating in the Sales Tax Depart-
ment, Delhi. It carri,:" out spcci3;1 sur-
vevs of the Inarket~ and conduct raIds on 
(le~lns reported or suspected to be in-
dulging in tax evasion, Important cases 
of tax evation are also scwtiniz.ed and 
assessed in this Cell. 

(iii) Informers who give useful infor-
mation leading to detection of tax evasion 
are suitably rewarded. 

D3euM!!ntaries on the Lives of People 
of Himachal Pradesh 

4781. SHRI DURGA CHAND 
Will the Minister of INFOR~\'IATION 
AND BROADCASTING be pleased to 
state : 

(a) whether the Filtm Division have 
m'1d~ documentaries on the life of various 
region, of Himachal Pradesh ; 

(b) if so, the names of such documenta-
ries TIlade during the last three years; 

(c) the names of all documentarie~ so 
far made on the life of the people of Hima-
chal Pradesh ; and 

(d) the arrangements for the exhibition 
of these documentaries in the various parts 
of the country ? 

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI L. K. 
ADVANI): (a) Yes, Sir. 

(b) No documentary film on Himachal 
Prade~h was made by the Films Division 
during the last 3 years. One film en-
titled "Kinnaur My Beloved" produced 
by an independent producer wa~, how-
ever, pUl'cha,ed by the Films Division 
in 1977. 

(c) (i) Kulu-The Happy 
(B & W) 1951 

Valley 

(ii) Himachal Pradesh (B & W) 
1959' 

(iii) Himachal (longer version) 
colour 1959 

(iv) Him.achal (international ver-
sion) coluur 1961 

(v) Holiday in the Hills' (colour) 
1960 

(vi) Kangra and Kulu (colour) 
1960 

(vii) The Twin Valleys (colour 
ultr'l-scope) 196-l 

(viii) Lahul ann Spiti (Colour) 
1964 

(ix) Kulu i\1anali-(Colour) 
16 mill 1966 

(x) Gaddis (Colour)-1970 

(xi) "KinnanI' My Beloved" pur. 
chased from an independent 
producer in 1977 
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(d) An the films mentioned above were 
released on theatrical and non-theatrical 
circuits excepting those mentioned at 
Serial Nos. (iv), (vii) and (ix) as these 
were not intended for internal release. 

Taking over of Handidhua Colliery 
in Orissa by Central Coalfields Ltd. 

4782. SHRI PABITRA ""'MOHAN 
PRADHAL~ : ·Will the Minister of 
E:"JERGY be pleased t€l state: 

(a) the date of Agreement made with 
the previous owner (the Mining Depart. 

ment of Orissa Government) for taking over 
the management of the Handidhua Co-
lliery at Ta1cher in Orissa by Central 
Coalfields Limited. ; 

(b) the steps taken to run the colliery 
i.e. to produce coal from the pit (mine). 

(c) the time (month and year) when 
de-watering and sand stowing began and 
the approximate time when dewatering 
will be over ; and 

(d) the terms and conditions to absorb 
the employees of the said Handidhua 
Colliery who were in the employment of 
the Mining Department by the time of 
taking over the said mine from the Orissa 
Government's Mining Department ? 

THE ~H'IISTER OF ENERGY 
(SHRI P. RA"IACHNDRAN) : (al There 
is no agreement for taking over the mana-
gement of Handiclhua Colliery wruch is 
an abadoned mine. After di~cussions 
between the representatives of Central 
Coalfields Ltd. and the Govt. of Orissa 
on 5-7-I~J76 the former applied for a 
mining- lease and working permission 
which have:: been granted. The lease 
agreement is now in the process of 
execution. 

(b) At present dewatering opcralion<; 
are going 011 in the mine. A decision about 
working the colliery can be t~ken after a 
proper survey of the mine is made after 
dcwatering. 

(c) Dewatering began from June, 1976. 
The time of completion of dewatering 
cannot be for('ca~t due to non-availability 
of proper plans. Necessity for sand stowing 
has not. arisen yet. 

(d) As pCI' the umlcrslanding 'with I I ~ 
Ori;,sa Government the Central Conl-
fields Limited had agreed to screen the 95 
permanent labourers who had been work-
ing in Handidhua Culliery and that can-
didates so selected would be given pre-
ference whellevcr vacancics arise in 
relevan t categorics in Orissa Area of CCn tral 

Coalfields Ltd. On 0;- this basis 
44 workers have so far beeD engaged in 
pumping operations in Handidhua Co~ 
Hiery_ 

ReCOlD."endanons .nade in the report 
of the ConUllisslonl'r for S.C. & S.T. 

4783. SHRI GIRIDHAR 
NGO : Will the Ministl' cf 
AFFAIRS,l"i be pleased to state: 

GOMA-
HOME 

(a) whether h~ l'vlinistry issued any 
guideiines to States to adopt the reco-
mm"nnaliom made in the Report on 
Scheduled Castes and Scheduled Tribes 
by the Commis~ioner submitted every 
year and accepted by the Government 
of India; 

(b) if so, how far the recommenda-
tion made by the Commissioner to adopt 
the working Group on "Tribal develop-
ment based on forest" have been imple-
mented by the States and Centre ; and 

(c) whether any new approach has 
been introduced in forest policy for tribal 
development ? 

THE MINISTER OF STATE IN· 
THE lVlINISTRY OF HOME AFFAIRS 
(SHRI DHAC'nK LAL MANDAL): 
(::\) The Commissiont(:-: recomrnenda:::-
tions are sent to the State Governnwnts 
liO that mey may take them into account 
while framing their policies and pro-

.grammes. 

(b) and (c). In framing the development 
programm~s in respect of fore~ts in the 
tribal sub-plan areas and the programmes. 
of the Integrated Tribal Development 
Proiec\s, the recommendntiol1;, of the 
':Vorking Group arc kept in vicw. In. 
developing the forest policy, the que:;tion 
of giving full rights to trib::i1s (lVer minor 
forest produce, the replacement of Con-
tractors by foresL lahom' co-opc-rative 
societies, abolition of forc:,t villages 
owner:;hip of forcs!s by triba~s are being 

pursued. 

Radio Station at Barhampur, Ol"issa. 

4784. sHIn GJRDHAR COMAN. 
GO : Will the IVlinister of INFOR\IA~ 
TION AND BROADCASTIl\G be f'ka~­

ed to state: 

(a) whethp.r the Government of Ori.~sa 
approached his Ministry to set up Radio 
Station at Barhampur, Ganjam, in near 
future; 

(b) if so, th~ dC('i;ion 
open another Radio 
and 

of Govcrnmen t te-
Station in Oris:-a 




